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(iv) Status of implementation of recommendations contained in the One 
Hundred-forty third Report of the Department-related Parliamentary 
Standing Committee on Science and Technology, Environment and 
Forests. 

Status of Implementation of Recommendations Contained 
in the Eighty-eighth Report of the Department-related 

Parliamentary Standing Committee on Transport, 
Tourism and Culture 

THE MINISTER OF STATE OF THE MINISTRY OF CIVIL AVIATION 
(SHRI PRAFUL PATEL): Sir, I beg to lay a copy of the statement on the 
status of implementation of recommendations contained in the Eighty-
eighth Report of the Department-related Parliamentary Standing Committee 
on Transport, Tourism and Culture. 

Status of Implementation of Recommendations Contained in 
the One Hundred-forty Fourth and One Hundred-forty Fifth 

Reports of the Department-related Parliamentary Standing 
Committee on Science And Technology, 

Environment And Forests 

THE MINISTER OF STATE IN THE PRIME MINISTER'S OFFICE (SHRI 
PRITHVIRAJ CHAVAN): Sir, I beg to lay a copy each of the statemens on 
the: 

(i) Status of implementation of recommendations contained in the One 
Hundred-forty fourth Report of the Department-related Parliamentary 
Standing Committee on Science and Technology, Environment and 
Forests; and 

(ii) Status of implementation of recommendations contained in the One 
Hundred-forty fifth Report of the Department-related Parliamentary 
Standing Committee on Science and Technology, Environment and 
Forests. 

GOVERNMENT BILLS—Contd. 

The Commissions for Protection of Child 

Rights Bill, 2005 

���  "'"�=� � ��" �'(�,� �] ��^� �'(� (����� ��'�� O"ह) : �ह�!�, 
�Q 2>��� �
�� ह@ �: 
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ह�"� ह#� �� -� �� ��ह �� �@
�b%�C 
�/�� e��
�b��/
 �
 !#	
�� 	ह" ��� �� 
�@.  
. �� �ह ��/
 2002 �� �

� �� 	
3�� 	"�� ���= -� ��/
 �� �� ��
 bR�@ ?� 
-� �� %�b%" "�`C� 	�% Gk
 	.`�
" ?�= -� �� 0�
� �� 2	�	
	65� �ह�� ��  
-� ��� ��   ..�
.C�. 	�	
>%
 
� 	���= ह�
� 0� C���M� 	%� �`C� �� �
G ��, 
C���M� ��� ��   �.���. �� �
G �� �# 9 �	�%��% 	�  	� ह� b� !#	
�� ��  ��.' 
��  	"  J�9� �
�
� �� ��	// �
���= ह�
� J�
� &	�	
�
 �� 	
 %
�% 	���= 
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�� %���� ���C (*>a 2��C): �ह 	�" 	.`��
 ��  ��
� �� ह4= 

3�° (�� ���) �%�� ?° ह����`�: J�
 �Q �ह@� 	� �� /��! b� ह�-� �� 
  हQ= 
C���M� 	%� q2	��`� ��  � �� �� ��� �Z
� ह��� ह4 …(
� =��)…Let the 

Minister respond ...(Interruptions)... I don't understand what your 
problem is... (Interruptions)... Don't worry. I can handle him. �Q
� b� 
ह�-� �� 17 ��" हQC" 	��� ह4= P�� �ह#� �� "��' �� �Q हQC" �

� ��
�� ह@ �= �# �̂ 
��"@� ह4 	� ��
� !#	
�� �� b�k
��� �
 �ह#� ��� 	�  ह'��= 

�� ��"1����: 
हB, 	C>%�� �� ��	� = 

3�° (�����) �%�� ?° ह����`�: "�	�
 b� ह�-� �� �� �� ?��� ह� 	!
 ह#  हQ, 
/��! ��" 0
 ह#� ह���…(
� =��)… 

�� ��"1����: 
हB, 
�
��3����…(
� =��)… 

3�° (�����) �%�� ?° ह����`�: "�	�
 �� �� �� b
%k"
�� ह4, C���M� 	%� 
b
%k"
�� �� �� ?��� �ह
 �
� �
 !@�
� �� ��� �#

� �� �� �� ��`"� ह� �� 
�Q ��^�� ह@ � 	� ;��!� ��ह�
 ह���= J�
 �� �� "��� ह4 	� �Q �ह�� ����� �
 

ह� ह@ � �� �� ��ह
 �� ���� हQ, �4L ���� हQ= �# �̂ "��� ह4 	C>%�� �

� ��  	"  �� 
�� 	Cd%� .4�
��
 b���� 
हB !���= /��! �� �� �ह 
हB ��"@� ह��� 	� �Q
� �ह�� 
��, �
 �ह�� �� 17 �:� �ह .�� !�)� ह4 	� b� ह�-� �� 	�� �
ह �� 0�:3 ह��� हQ 
�
 	�� �
ह �� %���-%��� ह��� ह4= ��
 �� �� %���-%��� ��  � 
A 2?� 
C�" 
ह� हQ= /��! �Q
� P�� ह�-� �� �0� !�)� 
हB ?�= 	�" �
 	C>��
 /#Z 
हB 
ह#�, J�
 �#^ �� ��A 2k7"� ह��� �� ह� -�� ��ह
 	C>�� �
 ���� ?�, ��
 �� 
��.' �� ��>��&� ��  s�
 J�
 ��ि[ "��
� �� ��	// �
��� �� �# �̂ "��� ह4 	� 
�[� !" ��  "�� b� �
ह �� ��� �
 
ह� हQ, �ह ��� �� ��  ��
� �� 
	�>%
 ह��� 	� 
�� �� ��.' �� ��A ह�!!t 
हB ह4= �Q �ह�� �ह �ह
� .�ह�� ह@ � 	� ���� �� �� �� 
	�" "��� हQ, b� 	�" ��  J�!
…(
� =��)… 

SHRI JANARDHANA POOJARY (Karnataka): Sir, right from the 

beginning, she is making charges. Earlier, she was sitting there. She 

knows the dignity of the House. ...(Interruptions)... Right from the beginning, 

she is doing like this. ...(Interruptions)... 

MR. DEPUTY CHAIRMAN: Poojaryji, I request you not to interrrupt the 

Member ...(Interruptions)... 

DR. (SHRIMATI) NAJMA. HEPTULLA: I understand the dignity of the 

House, hon. Member ...(Interruptions)... 
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MR. DEPUTY CHAIRMAN: Please carry on.... (Interruptions). ..Let the 
discussion go on. ...(Interruptions)... 

3�° (�����) �%�� ?° ह����`�: 	C�
%� �ह ह4 	� J�
 ��A ��" 
ह� ह� �� -�� 
��"
� 	!�� �� = ���� ��, �Q �� �� �ह
� .�ह�� ह@ � 	� �# �̂ �ह ��^ �� 
हB ��� 
	� �� �� ���/
 �
�
� �� ��� "��
 �A हQ, b� ���/
 �� ��� ��"� ह4? 
b�	"  	� b� ���/
 �� 
 �� %�? हQ, 
 ��A b
��  C��
��/
 हQ, 
 b
�� 
	
���C�/
 �� �
��
 ��  s�
 ��A J�
 ह4, ��A �	�%��% ह4 �� �
��
 ��  s�
 
�ह ��
C�%
� ह4 	� �ह ���/
 J�
� 
�� !��� �� J�
� 	
��%� ��/ �
���= �Q 	�" ��  
�"k� ��  s�
 ��! �� ��"@���= �# �̂ �ह �@9
� ह4 	� ��� b� 	�" ��  �	
  �� ��.' 
��  �#�� /
 �� 2�%��/
 !� ��� ��? ��� �� b� ���/
 ��  �	
  ��.' �� �� 
�
��� ह4 -� �� !@
 �
 ��� ��? ��� b� ���/
 ��  �	
  �� ��.� �� �
��� �� 

�)� ��  
�.� 
ह�� हQ 	�
 ��   C	�/
 ��  	"  ह� 
� �� �ह�� 	�" ��� 	��� ह4 ��� 
�� -� �� 2�%��/
 �
 ��� ��? b� ��
� �� �Q �� �� 	�G�   � ��� ���s� ��= �ह 
�" ��  J)��
 �� )�
 ह4= �ह 	�" �" �
� ?�, ��
 "�� �0� �� 
हB ���= �" 
��  J)��
 �� �ह 	!`"� �� )�
 ह4 	� �#	"� 
� 250 ��.' �� b�� 	!`"� �� 
����
 	!`"� ��  ��ह
 "� ���
 �हB 9�� 	!�� �
 -� �!t �� ��� �
�� �� ह� 
 J
�� C�/�C �!
 �� �4L� हQ �
 ���-��� 0�:3 �
 
ह� हQ= 	�" ��� �
 
ह� हQ, 
"�	�>"�/
 "��
 � 
ह� हQ= ��
 b�� 	!`"� ��  Ji!
 �#	"� 
� 250 ��.' �� �!t �� 
"� ���
 ��ह
 9�� 	!��…(
� =��)… 

�� �� "1����: �� )���/ 
	ह , -
�� ��"
� !�	� …(
� =��)… �� 
)���/ 
	ह = 

3�. (�����) �%�� ?. ह����`� : ���� ��� ��"�G ह4? ���� ��.' ��  ��
� �� 
ह�!!t 
हB ह4 = ��� �� �ह .�ह�� हQ 	� �Q �� 250 ��.' ��  ��
� �� ��� �
 
ह� ह@ u, 
�ह ��� 
हB �� ��  ? ����  ��.� 
हB ह'��, �ह J"� ��� ह4 = ��
� �� ��.� हQ, 
b�	"  �# �̂ ��.' �� 	GM ह4 = 250 children ...(Interruptions)... 

�� ��"1����: -
�� �ह
� ह4 	� J)��
 
 	!)� �=…(
� =��)… 

3�°(�����) �%�� ?° ह����`�: ��
� "�� J)��
 	!)��� हQ= …(
� =��)… b� 
ह�s� �� ��
� "�� J)��
 	!)��� हQ= �Q J)��
 �� 
�G
�� b�	"  !� 
ह� ह@ � 	� ��� 
��
� �0� 250 ��.' ��  ��
� �� ��.� 	� -
�� 	�� �
ह �� �#	"� 
� -L��
 �ह�� �� 
50-60 ��" !@
 b� �!t �� 9�� 	!��? �ह�� 
 �� -
�� ��A /4`%
 ?�, 
 �� -
��  
)�
�-��
� �� ��A *��>?� ?�= 	���  
°��°&° 
� -
�� ���� "��
 -iह� /4`%
 
	!�� �
 �� 	!��= 

�Q ���� �ह ���" �

� .�ह�� ह@ � 	� �ह �� ��
� 2003 ��  .�%�
 ��  ��
� �� 
	�M 	���, �ह .�%�
 �िE2ह�	�� ?�= .�%�
 ��  Ji!
 �ह#�-�� P�� ���� ?B, 	�
��  
s�
 ह��
� �� �
� ह4= 
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��
 �ह �� ���� "�	�>"�/
 ��� ह4, b� "�	�>"�/
 �� ��A 0� !��� 
हB ह4, %�? 

हB ह4= �# �̂ ��! ह4, Jह"��	"�� ��  � �, �ह�� 
हB ह4= "�>% ���# , !�-��
 	!
 
�ह"� 	��� ��� �
 /��! �#>�� �� �� d��
 �� �� ��ह7�� �� �� �>%�/
 �� -iह'
� 
	��� �� �ह� ?� 	� ��� �#�
� !��� 	�
�� 
) 	! ? �Q ���� �ह �@9
� .�ह�� ह@ � 	� 
��� ��
� 0� J�
� !k� � 	�
�� 
) 	!  	� �ह ���/
 "��
 �  हQ 	����  Ji!
 
�# 9 0� 
हB ह4 	���� b���  	� �# 9 "��' �� ��	G�� 	�" �� �, �ह J"� ��� ह4? 
ह! �ह ह4 	� ����  .°�
°C�° 	�	
>I� �� �� ���"����I� ���%� ह4, -���  
	
���iC�/i� ��  s�
 0� ��A (��
 
हB 	!�� ��� ह4 -���  �� 	
���iC�/i� �  हQ, 
-
�� 0� ��
� 
हB "��@ 	���= �"k� �
 ��"�� ह#  �Q ���� ���s� �� 	� 	�� �
ह 
�� -� 	
���C�/
 �� ��
� 	
�4�% �
 	!�� 	�
� ��A ��ह ��� = ��
� ��' -
 
	
���iC�/
� ��  ���d% 
हB 	���, ��  .°�
°C�° 	�	
>I� �� ���%� 
� 	! ? 
-iह'
� �ह#� J�9� �
ह �� >%C� �
�� ,  
°��° &�° �
 ��
���% ��  !@�
� 
e��
�b��/�� �
 	�
 "��' 
� b�  	
�� �� ��� 	��� ह4, -
�� ��� �
��  �� 
	
���iC�/i� 	�  ?�, ��
� -
�� ��' 	
�4�% �
 	!��? 

�Q ���� �ह �@9
� .�ह�� ह@ � 	� �� 	M	%�"  	
��� हQ,  .° �A°��°  C ��  
��
� �� J�
 ��A -`"�घ
 ह��� ह4, J�
 ह��
� ह4`? 	�	
>I� ��.' ��   .°�A°��° 
 C ��  ��
� �� ��A ����M� 
हB �
��, �� ��� ���� ���/
 -� �
 ��A P�
�� 
�
 ���� ह4 �� ��A  �/
 "� ���� ह4? J�
 ��.' ��   �#�� /
, �� ����  
���/
 ��  Ji!
 ह� ��i/�C ह4, �� ����  	�" �� 0� ह4 �
 �� J0� ��
� 0�:3 	��� 
ह4, �� ह��
� �i�%��@/
 �� ह4, ��%�" 13(3) ��  Ji!
 if the State can make 

special provision for children. 	����  Ji���� �� �ह "��
 �  हQ= Article 

21 A: The State shall provide free and compulsory education to all the 
children from the age of 6 and 14 years. Article 24: No child below the 
age of 14 years shall be employed to work in a factory, in mine or any 
other hazardous employment. Article 39: The tender age of children is 
not abused and the citizens are not forced by economic necessity to 
enter an occasion... b�� �
ह ��  	��
� ��%�" हQ, �� ह��
� �� >%��@/
 �� 
evshrined हQ, 	����  	"  ह�� ��� ह4 	� ह��
� �� >%��@/
 ��.' ��  2�%��/
 ��  
	"  �ह �ह�� ह4= ��
 �� ��.' ��  �� ह�"�� हQ, ��� �� ह��
� �� >%��@/
 �� 
6�
�&� �� 	�"� हQ= Are they fulfilling the Constitutional requirement which we 

have committed 57 years ago, more than half a century ago when we 
adopted our Constitution? No. Still, there are many children who are un-
educated, still there are many children who go hungry without two square 
meals, still there are many children who have got no facility for health or 
welfare, far 	G
 �# �̂ �ह ���b  	� ����  b� ���/
 �� ��� ह���? b� ���/
 
��  �	
  ���� -��R� ��� ह4? 	हi!#>��
 �� b�
� ���/
 �
�, �# �̂ "��� ह4 	� 
!#	
�� ��  	��� �#`� 
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7.00 P.M. 
 

�� b�
� ���/
 
हB �
� ह'��, 	��
� ���/
 ह��
� �ह�� �
� हQ= -���  ��?-��? -�
� 
ह� ह��
� &	�/
 0� हQ, 	��
� ���/
 हQ -�
� ह� &	�/
 हQ= ह��
� ¦#�
 
�b�� 
���/
 ह4, ��/ 	� 	�
� ���/
 ��  ह��
� "��' �� ¦#�
 
�b�� �� 2�%�/
 ह���= 
ह��
� �ह�� ����i� ���/
 ह4, ��/ 	� �	ह"�&� ��  
�b�� �� 
1� 	�
� ���/
 ��  
ह� ����= ह��
� �ह�� ��b
�	
%��,  �°��°,  �°%�° �
 ����C� ���/
 ह4, ��/ 
	� �� ����C� �"�� ��,  �°��°,  �° %�° �
 ��b
�	
%�� ��  "��' ��  ह�@ � �� 

1� 	�!�s% ���/
 ह� ����= 

	Cd%� .��
�4
 ��ह�, J� �ह  � �
 ���/
 �� "��
 �  हQ= ह� ���� ह4 
	� �ह �
��
 �� �	�%��% ह�, ह� ���� ह4 	� ह� �� 
� �ह� ह� 	� ���/
 "�&, 
��
 �ह ���/
 �� �� ��� ."� ?�, �� -� ���/
 ��  J�!
 �# 9 P�� �"k��� 
ह�
� .�	ह  ?B= You should have had certain protection for children. You should have 

some rights to take action against those people who do not do what they are 
supposed to do. J�
 ह��
� ��.� ��  �#�� /
 G4 	�	"%� �� !@
 हQ, �� ��� �� 
 .�
C� 	�	
>%
 �
, J�
� ���� �
 ��A !��� �
 ���� ह4 �ह ���/
? J�
 
-
�� ह�`? G4 	�	"%� 
हB ह4, �� ��� �ह ���/
 -
�� �#"��
 ��� �
 ���� ह4? 
	�G�  J�
 .�! .��' ��  	"  ��
� ���/
 �
��� ह4 �
 ��
� ��" ��  � 	
��%� 
���"����% �� !� !�, �� 	��
� ह� 	
��%� �ह��, !�, �iDह 	
��%� 
�� ��	�% ह��� ह4= 
����i� ���/
 �� �
��� ?�, �� �ह ��� ह�
� �ह� ?� 	� ����i� ���/
 �� 

���%� �� J�
 �� ���"����% �� 	C��/ �
���, �� �ह Ji��� ह���= �� �� ��� 
����i� ���/
 �� ���� 
���%� ��  s�
 ..N ह#A ह4? �� ��  �°��°,  �°%�° �
 
����C� �"�� �� �� 	
��%� ��� हQ, -
 �
 �0� ��A ..N ह#A ह4? �0� ��A ..N 

हB ह���=  � ���/
 �� �
� !��� हQ �
 	G
  �  C�/
,  � &	�/
 -���  
J�!
 �
 !��� हQ= 

�
, �Q ���� �ह �@9
� .�ह�� ह# u 	� ह��
� �ह�� ��%"� .�"�;C, 	G	��"� 
.�"�;C ��.� हQ, -
��  ��
� �� J�
 �
��
 ��A 2�	��
 
हB �
�� ह4, �� ��� ���� 
�ह ���/
 -
 �
 ��A  �/
 "� ���� ह4? b��� ��
� ��� �ह#� ��%�	
�" ह4, �Q 
;��!� ��"
� 
हB .�ह�� ह@ �, b�	"  	� �# 9 "�� ;��!� �#

� 
हB .�ह�� हQ, G�� 
��!
 ह4, /�� �� �, ह4, ���� घ
 ��
� ह4, ��
 	G
 0� �Q ��.�� ह@ � 	� �Q J�
� 
 @%� 
हB 	
0� 
ह� ह@ �, J�
 �Q b� .�� �
 ��"�� ह#  	�" ��  �"k� �
 
 ��"@�= �E�@ 
�
 �R��
 �� ��
� b��� ��ह
 
)� ह4= �Q ��^�� ह@ �, �# �̂ ��"@� ह4 	� �E�@ �
 
�R��
 �� J�
�  � J"� ����/
 ह4, -��� J�
�  � J
� �#��� 	!�� ह4, ��
 
��� �E�@ �
 �R��
 ��  ��.' ��  ��? ��A Ji��� ह���, �� -��� 	�E��!�
� 	�� 
�
 ह���? ��� �E�@ �
 �R��
 ��  ��.� b� 0�
� �� 	ह>�� 
हB हQ, �� ��
� -
�� 
b��� ��ह
 
)� ह4? �Q ��^�� ह@ �, �E�@ �
 �R��
 ��  b� �, �ह�� ��A 	
2��%�	%� 

हB हQ, ��
 �# �̂ ���
 ह4 	� C�° G�Z� J7!#`"� �ह�� �8�@! ह���, �� �� 0� �ह��, 
�E�@ �
 �R��
 ��  �
�� ��.�, �� �� b� �!t ��  �8�� �� J?����� �� ��ह �� 
)#"� �� ��� हQ, b�
� �:� �� 
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%�
	
;� �� -iह'
� �ह� ह4, J�
 �� b� ���/
 ��  !��
� �� ���, �� -
�� b��� �# 9 
"�0 	�"��= �# �̂ 
हB "��� 	� �E�@-�R��
 �� �
��
 �� �ह�� ��  .�G 	�	
>%
 
�#"�� 
�� ���! �� b� ��
� �� ���� ��A ��ि[ -L���= �ह ��� �� 	C��� �
 
���� ?�, ��'	� �ह ��A P�� .�� 
हB ह4, 	���� �E�@-�R��
 ��  ह�@ � �� -`"�घ
 
ह� 
ह� ह4, �ि`� b��� �ह�� ��  ��.' ��  	"  �# 9 ��ह�
� �� �� ���� ?�= ����  
�"k� 4 �� 6 �4E�
 �� ���%� �� 
)� ह4= ����  .�
C� 	�	
>%
� 
�  � ���/
 
	!�� ?� 	� b� �
���  �� ¦#�
 
�b�� �� ���%� �� �
 .��
�4
 �� ��"��/
 ह��� 
ह4, 	����  J�!
 2�b� 	�	
>%
 -���  2�	�C�% ह��� हQ, ह�� 	�	
>%
 -���  �4E�
 ह��� 
हQ, !�
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this Winter Session we make good speeches with only a few dedicated 
Members sitting over here. 

I wish you all the best and support this Bill. Thank you. 
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SHRIMATI BIMBARAIKAR (Karnataka): Respected Deputy Chairman, Sir, 
today's subject is very, very important. I also feel that what Najmaji has said, in 
a way is correct that nobody is interested in atrocities on women or child 
welfare, because the entire House seems to be vacant. Whatever it is; it is a 
very important Bill for us. In a very big and vast country like ours, where there is 
more than 110-crore population, with low-rate of literacy, no proper family planning, 
so many children are born every minute and so many children die every 
minute. This is ail because of poverty, ignorance and illiteracy. So, that is why, 
first, we have to think about the health of the children. Health is a very 
important thing. If you want a healthy baby, first you have to take care of the 
pregnant women. Only healthy pregnant women can give birth to a healthy 
child. In our country, women are neglected so much that when they are 
pregnant, there is malnutrition and that is why the babies born are 
undernourished. That is the reason why we have to take care of children and 
mothers. 

Secondly, Sir, this is all happening because of the child marriages. See, in 
rural areas, the girls are married at the age of 13 or 14 years. When they are 
not fully developed and not fit to give birth to a child, they are forced to give birth 
to a child and this is how it happens. So, we have to be careful about all 
these things. 

Thirdly, when the child is born, our first duty is to see that immunization is done 
at the right time. We see so many children suffering from polio and so many other 
diseases.This is all because of the ignorance of our rural women who do not 
have that much knowledge in spite of so much of propaganda about polio 
vaccination or about other things. Our woman are not so particular. That is why 
babies our country have to suffer. 

Fourthly, Sir, when the child is born, then, we have to think about his or her 
education. I am given only ten minutes. I will try to be very brief. 

MR. DEPUTY CHAIRMAN: You give some valid and good suggestions as to 
how the Commission should function. 

SHRIMATI BIMBA RAIKAR: Yes, Sir. If you are compassionate to give me a 
little more time, I think, I can speak a little more. 

MR/DEPUTY CHAIRMAN: No, no. Within the timeframe, you have to give 
suggestions. 

SHRIMATI BIMBA RAIKAR: The suggestion is that, as I said just now, the 
woman folk is completely neglected in our country. Marriages are 
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made only for the sake of luxury. I don't think that husbands take care of their 
wives throughout the life. There might be only a few husbands who take care of 
their wives very well. But they are used as instruments. (Interruptions) 

MR. DEPUTY CHAIRMAN: Marriages are made in heaven. 

(Interruptions)... 

SHRIMATI BIMBA RAIKAR: Sir, they are used as instruments. There must be 

very few men who are very particular about...(Interruptions)... 

PROF. R.B.S. VARMA(Uttar Pradesh): The same is applicable to wives also. 

...(Interruptions)... 

SHRIMATI BIMBA RAIKAR: Yes; yes. They are. I congratulate those who 
are very sincere. ...(Interruptions)... 

THE MINISTER OF PARLIAMENTARY AFFAIRS AND THE MINISTER OF 
INFORMATION AND BROADCASTING. SHRI PRIYARANJAN 
DASMUNSHI: Both, the Opposition and the Ruling parties know that I am very 
sincere.... (Interruptions)... 

SHRIMATI BIMBA RAIKAR: So, those who are sincere, they are sitting here. Sir, 
I feel so sorry, but very few people are sincere in our country. (Interruptions) So, 
we have to think of child's education. And, in most of rural areas the children 
are not sent to schools because there are so many problems. The parents are 
ignorant. They are uneducated. They don't care for the children and children 
simlply roam here and there. This is all because they have to work in the fields 
and the children roam here and there. That's why there is a large dropout in 
the schools. And, to remove the dropout, I think, our Government is doing the 
best by giving them mid-day meal. By starting this scheme, the droupout rate, at 
least in my State, Karnataka, has gone down. Sir, this scheme was first started in 
Tamil Nadu. We also used to criticise this. But after that, now when we have 
started in Karnataka, we really feel that that is the best thing to attract the 
children to schools. At least, for the sake of food they come to school. So, this is 
my one of the suggestions that wherever this scheme has not been introduced, the 
Government should think of it. The Government is spending Rs. 7,000 crores on the 
Sarva Shiksha Abhiyan. We have to utilize that. At some places, there are no 
buildings, no schools. And where there are buildings, there are no teachers; where 
there are teachers, there are no children. So, I think, parents should be punished if 
they do not send their children to the schools. And, that is one of ways to give them 
education. 

423 



RAJYA SABHA [22 December, 2005] 

Then, Sir, there are so many other things, like, the child labour. Children 
are not send at there tender age. This is because if a child works, he bring 
about Rs. 50/- And, this is because of the poverty. Parents don't understand 
that their children are working in bidi factories, bangles factories, in fields 
and at other such places. Even in the houses of rich people, they employ 
some children as servants. That is the mistake that we also commit. That 
should not be done. There should be some punishment for such things. 
There are children who are working in hotels. There life is completely 
spoiled. This thing should be completely checked. 

There is one more thing that bring depression among children. Nowdays, 
the number of divorces is increasing. Husband and wife try to stay alone, 
away from the joint families. Formerly, there used to be joint families, and 
there some restriction on the daughter-in-law and son. There was some 
respect for the elders. The children were looked after by the grandparents. 
But nowadays, the grandparents are not at all wanted. We are constructing 
more and more old-age homes. We are sending grand parents to the old 
age homes. And, the husband and wife, who stay away from their parents, 
after some time start working. And, then, the problem starts and the divorce 
comes. When the parents are divorced, when they are separated, its impact 
is on the children. And, such children are sometimes, sent anaath ashrams 
or day care centres. That is why, these things also should be checked. 

My next point is this. We see so many beggars on the streets. Beggars 
train their children to beg. We see so many ladies carrying small babies in 
their hands. In this cold season, they roam about here and there begging, 
and giving a little opium to their children. That also should be restricted. 
We must send those beggars to beggars homes. 

There is so much of wasteland in our country. We must set up some 
industry or start some work for these beggars. Beggary in our country 
must be stopped. I think, you agree to that. 

Then, Sir, the question of drugs is there. Nowadays, the use of drugs 
has become very common in colleges and wherever there are young 
children. So, this must be completely stopped. Sometimes, our Ministry 
says that P�� �� ��� �
�� हQ, -iह� 6 �ह�
� �� ���, 10 �:� �� ��� should be 
given, I think, that is not sufficient. We read in the newspapers that a 
small girl has been raped by an elderly man. Is this a small thing in our 
country? It is a shameful thing. We must be ashamed of this. For this 
also, we are not giving them any punishment. Whenever we say that 
deterrent punishment should be given, we get the reply that we have to 
bring a law or we have to bring an amendment or we have to do this or that. 

424 



[22 December, 2005] RAJYA SABHA 

Why not have a kadak shiksha for these people so that they will remember 
it for life long. Their hands or legs should be cut off so that those who see 
these people will feel ashamed and will say, 'Oh, this man has committed 
such a mistake, that is why, his hands are cut off.' It is there in the Gulf 
countries. Why cannot we do that here? 

MR. DEPUTY CHAIRMAN: Do you want the Saudi law here? 

SHRIMATI BIMBA RAIKAR. We have to bring it. You told me to suggest 
something. ...(Interruptions)... You told me just now to suggest something. 
That is why, I am suggesting. Why not have such a law? Why should we 
put these men in jail for ten years? Yesterday, I said that life outside jail is 
very difficult. ...(Interruptions)... But, life in the jail is very comfortable. I 
know this because I was a member in the Bangalore Jail. I have seen. 
...(Interruptions)... I was a committee member. ...(Interruptions)... So far, 
that opportunity has not come. 

MR. DEPUTY CHAIRMAN: You have to correct that. ...(Interruptions)... 

SHRIMATI BIMBA RAIKAR: They are very comfortable there. 
...(Interruptions)... 

MR. DEPUTY CHAIRMAN: You have to correct it. You were not in jail. 
Your were a committee member. 

SHRIMATI BIMBA RAIKAR: Every evening, all the servants prepare 
special food, chicken, mutton nicely. They are very much with those people, 
and they are very happy there. 

MR. DEPUTY CHAIRMAN. Your ten minutes are over. 

SHRIMATI BIMBA RAIKAR: You told me to suggest; that is why, I am 
suggesting. Otherwise. ...(Interruptions)... 

MR. DEPUTY CHAIRMAN: I have no problem. 

SHRIMATI BIMBA RAIKAR: There is another important thing that I want 
to say. It is about bhrun hatya, that is, killing a child in the womb. This is 
the mistake committed by women. They think nobody would like giving 
birth to a girl child. That is why, they go to a doctor and have that examination 
done. Nowadays, the ratio of girls to boys is 933:1000. The girl child is 
being killed in the womb of the mother. Doctors who are running these 
clinics and using the technology, should be taken to task, and the doctors 
licences should be taken away. Even women who are going in for these 
types of things like abortion, etc., should also be punished. They do not 
know that giving birth to a girl is really very precious. There is a saying 
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that son is a son till he gets married and daughter is a daughter till we are buried. 
So, when we die, only the daughter comes and cries; nobody else will cry on our 
dead body. As for boys, they will always be keeping an eye on the bank balance of 
the father. How much money has been kept in the State Bank of India, Delhi? How 
much money has been there in the Swiss Bank accounts of both, father and 
mother...(Interruptions)... That is ...(Interruptions)... 

PROF. R.B.S. VARMA: Is it your experience? 

SHRIMATI BIMBA RAIKAR: No, I have already declared in the House that I 
am a BPL lady. So, I think you remember that I am a BPL lady. I don't even 
know where the Swiss Bank is. I only know that State Bank of India where.... 
(Interruptions)... 
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SHRIMATI BIMBA RAIKAR: It is always better to have girl child. That is what 
we women have to understand this. If a woman commits this mistake, some 
punishment must be given to that woman, her husband, and also the concerned 
doctor. That is what I have to suggest. 

MR. DEPUTY CHAIRMAN: Thank you. 

SHRIMATI BIMBA RAIKAR: Sir, since my time is over, I don't to take much 
liberty from you. Sir, this is the condition of our country and our children. We 
have to give more importance to our children. Everytime, whenever we go 
somewhere and see children, we say, in our big lectures, that you are the pillars of 
our country. You are the future of our country. We just give a lecture. But when 
the pillars are strengthend, then only, the building will be strong. If these pillars 
are not good, how can you except that the building will be strong? That is why 
we have to take care of the children. We have to strengthen the children. We 
have to educate them and take care of their health. The Government has to be 
very particular about their education. We should prevent them from taking drugs 
and all these things. We have to take care of them. 
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Lastly, as regards the sex atrocities on children, a serious thought 
should be given to this. That is why, in the last, I want to say only one 
word. We always say that for a man's success, there is always a woman 
behind, but behind every ruined woman, there is always a man. Thank 
you, Sir. 

SHRI MATILAL SARKAR (West Bengal): Sir, at the very outset, I must 
congratulate the hon.Minster for having brought a very important peice of 
legislation here, that is, the Commission for Protection of Child Rights 
Bill, 2005. This is a very laudable Bill, I would say, and by bringing forward 
this bill, the hon. Minister has brought the most helpless sections of our 
population to the limelight. Now, the whole of India is observing how the 
children have got a position of prime focus in our deliberations. In our law-
making process also, the children have occupied a prime position after 
the 58 years of Independence. Sir, the commission, I think will fairly keep 
up the promises that were expressed in the United Nations Organisations 
Child Right Convention of 1989. Sir, then, what I would tike to point out is 
one of the most important points. In Clause 3, sub-clause 2 of the Bill, it 
is said that in the Commission, there will be, at least, two women. Sir 
when the Bill was introduced, there was no quota for women. But while 
passing the Bill, two seats have been allotted to women. I think, Sir, the 
hon. Minister has been very miserly in providing adequate quota for 
women in the Commission. Sir, this is a Commission which deals with 
the children. So, here, the women who constitute the class of mothers 
should be given the place of pride. Sir, what does the mother do? The 
mother is the best nurse for her child; she is the best guide; she is the 
best friend and she is the source of all his ideology. All that is good for 
the child for its future is taught by her; the child is totally depedent on 
mother till a certain age. So, that is why that class of the population, 
i.e., women should be given, at least, fifty per cent of the positions in 
the Commission. Sir, it is because I have moved that amendment. I 
hope, the whole House will join me in getting this amendment passed. 
The amendment says, that 'in line 30, for the words 'at least two', the 
words 'at least three' be substituted. For giving positions to women, we 
should be unreserved, at least, in this Commission. That is my opinion 
which I am expressing here. 

Sir, while moving the Bill, some reasons where stated why this Bill has 
been brought forward. Some important points have been mentioned here, 
i.e., that well-being of the children is a universal aspiration. I must say it is 
not only universal, but it is our national aspiration also. 
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Sir, what are the curses that the children suffer mostly from? Sir, I 
would like to highlight some of the points. Our position is not very 
satisfactory. If we consider our position by the international yardsticks, we 
do not find our position very satisfactory in respect of infant mortality rate. 
We are running at a higher rate than many of the developing countries 
also. It is, I think, more than 60 per thousand at present. We are consuming 
less calories than we require in order to have the minimum energy in our 
body. Sir, the calorie intake is very low in some category of persons; it is 
less than -- less than one thousand kilocalorie- what is should be. Such is 
the position. 

Coming to child marriages, Sir, there is a law in our country. But, we 
have seen many incidents taking place in different parts of the country. 
We are aware of the incident that took place in Madhya Pradesh very 
recently, where an Anganwadi worker was brutally assaulted, because 
she wanted to save girl from child marriage. Particularly in areas where 
feudalism still exists in our country, in all such States, we can see these 
courses still prevailing. No steps have yet been taken in this regard. Some 
befitting steps need to be taken. 

Sir, coming to premature death, as I said, it is a curse for our country. 
We are taking about universalisation of primary education. We have adopted 
a law. What does the law say? (Time-bell) - Sir, I need three more minutes 
to speak.. The responsibility has been vested with the guardians. If a boy 
or a girl below the age of fourteen years leaves school, the responsibility 
lies with the parents and not the State. In the case of the child, who is not 
even a full-grown national, the responsibility should go to the State. Our 
law does not define it that way. Thus, we are shirking our responsibility of 
safeguarding the child. 

Sir, there are statistics galore on kidnappings, terrorists attacks, etc. If 
we go through them, we find that the main victims are women and children. 
The class of population that suffers the most from this menace of 
kidnappings is children. They are not only kidnapped, but also sent to 
foreign countries and even sold there. Children top the list in such 
kidnappings. It is very painful and shameful. 

Sir, what are the areas that need to be addressed and what are the ills 
that children suffer from? One of the areas is, gender-based mentalities. 
For want of time, I would not like to dwell upon the issue. 

Then there are communal violence and casteist practices. I would like 
to invite the attention of the hon. Minister to article 13.1 don't know, why, 
casteist practice did not find any place. This is a great menace for the 
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country. Students belonging to different communities cannot even sit 
.together. There are places in our country where this happens. If I say that 
in my State of Tripura, we are free from all these, it won't suffice; I would 
like to speak for the whole country. There are States were children belonging 
to the religious minorities cannot even sit together, cannot drink water 
from the same tap, or from the same tubewell. 

Hence, this Commission should speak strongly against the menace. I 
am astonished to find that though communal violence and riots have been 
mentioned, there is no mention about casteist practices. I would request 
the hon. Minister to lay special emphasis on these points. 

Sir, another area of concern is disabilities. 

MR. DEPUTY CHAIRMAN: Please, conclude, Mr. Sarkar. You wanted 

three minutes and I have allowed it to you. 

SHRIMATILAL SARKAR: Sir, I shall conclude. In article 13, there is no 
mention about disabilities. The disabled are the worst section among the 
children. Sir, if we want to admit any physically challenged child in a 
orphange or any other safe place, what do we do? We find difficulties in 
procuring a certificate, these poor children can't go to big hospitals. They 
can't face even the Medical Board. Since they can't procure the certificate, 
they will not be able to get shelter in all these orphanages. What about 
their education, travelling facilities, etc. How can he go to school, if he is 
a physically challenged child? so, these things should find a place in the 
functions of the Commission. 

MR. DEPUTY CHAIRMAN: How much time do you require. 

SHRI MATILAL SARKAR: Jus one minuted, Sir. Under article 16 there 
is no place for children. I suggest that there should be a platform for the 
children where they can enjoy life; This may be in the shape of an Advisory 
Council or something like that. Then there should be some platform where 
they can speak, where they can express their joys and sorrows, where 
they can play, where they can take part in cultural mandatory for this 
Commission. It is missing here. I think, the hon. Minister will throw some 
light on these issues while replying to the debate. With these words, I 
support the Bill, thank you. 
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 	!"�� !�= 

�� ��"1����: �	�/
 �� ��� �

� ह4? �ह ��	" =…(
� =��) 

�� @+- *�"� *c��: �
, �Q ��
@
 �� ��� �
 
ह� ह@ �= 

�� ��"1����: 
हB, �	�/
? 

�� @+- *�"� *c��: �
, �ह 	
���% �

� .�	ह  	� �� �� .��� ह� 
ह� हQ, 
�� �#`� ;��!�� ह� 
ह� ह4 b� �
ह ��, �ि�.�' �
 ह� 
ह� ह4= �
, �Q �ह �ह 
ह� ?� 
	� �� �4L� हQ6 �ह�
� ��, 	�  � "�%
 	!"� !�, !� �
�� Z� , ��
 �
�� Z�  !�
� 
�� 0� �4��
 हQ, ��'	� ��4
 "�%
 ��  ��A 9# %
� ��"� 
हB ह4, -��� G���� ह���= �� 
�� -��� ��� �� -��� ��%� 	")�
 
हB !���, �ह 9# % 
हB ����, 0�"� ह� -�� �@
� 
�� �@
� ह#�@ �� �� ���%� ह4= 

�� ��"1����: �� �
�`�@C ��	� = 

�� @+- *�"� *c��: �
, �
�`�@C ह� ह� 
ह� ह4, �Q )5� ह� �
 
ह� ह@ �= b���  
J"��� �Q �ह �ह
� .�ह�� ह@ � 	� �4C�, �� �� �ह 	�" "�A हQ, �ह �ह#� J�9� ह4 
"�	�
 ���� �ह"� �H%�.�
 ��  )5� �

� ह���= J�
 ��
� �	�/
 �
���, ��.' 
��  G"�ह�@! ��  	"  !�� � 0���, J>���" )�"
� �� 	���, "�	�
 ��. �� �� 
��� �� 
हQ �� !@�
� "�� हQ, �� "�� -��� )� � , �� ��� ह���? b�	"  �ह"� �
d/
 �� 0� 
)5� ह�
� .�	ह  �
 b���  	"  0� ���� �# 9 	
���C �

� .�	ह = 

biहB ���' ��  ��? �Q b� 	�" �� ���%� �
�� ह@ �, �� �� �ह 	�" "�  हQ= �ह#�-
�ह#� /#	M��= 


د��'' �
� ا�
 �	�� ا���� �
 اس 5"  � ں*�، ��: '' ا�

 ں، ��ہے �`�Iم هے �^-ںوہوا ہا هڑ �ے .4ے �ےن  �نهL�ت
�  �نہ �ہےا ه د�Hےن
 �5ل و �س ےلہ پے سے اس 5"  � �

d�*هٹ�c5 ح وںنOD �  ے .4ے�5د� �ہبf� ےd�* هےن تهٹ 

	�  � اس 5" ے لہ ��Eرے، ان *� سهےت. او.��.اور �� ا
����5 �  
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 �
 5" �� 5	 ہ �ہ �ہےر ڈ ��ف ا�H �5ت  � هے .
J	 �^-ہے8

 ،ے .4ے�د �5ہ  � ODح وبں �c5ہےا ہر

�c5ے �ں� 	E
EIW
 ے .4ے �ے �D#6ے، ان �ے .4ے ر� 5
 ے�5د �ہ ODح و بے �ں�Oؤہ، مہے�  >
E	 ٹ.
J	 ��#��ر


	 رائہ، ہے  >
E	 ے.4��� ہ، .
J	 �ں�ہ  >
E	 ےس �ٹ
و�� ہ ہ ��D �� �  HIW#6ے، ان سں�ہ  >
E	 �� ے*�ر

�
 ں ��ے اس .4-ہےا ہورہ ں�ہ J.�5" نہ �D#6ہ، وےئہ
�� �پ  � ےلہ پے *� سہ �ںوہ�� ہ�� 
�ہ �ے*� �ر س. ےا.��.

� ه، �� بں�ہ ہےورہ� 5" ��س ه �� بہ �8 �ڑےا�H 5" ?�� پ

 ہے��7	 ٹ� ٹ، اس �HI  � ��  ���ہےان هاس �HI  � *��د


;�ں، اس ��ہےت ز5�د*0 ہب

J	 ں�ہ .� 8�� ں *�ر� . ،

 � م ہ ےلہ پے *� س-ہےا ہورہ ں�ہ��7	  � ��.	 نٹ� ٹ ���

��7	  � ��.{0 �� .�گ ٹ� ٹ  ���ہ �8 �ڑےا�H 5" ?�� پ

  �#� ے .4ے، ان �ں�ہ ے +Oف 
0Iے، �� .�گ اس �ں�ہ ے �ت

 -ں ���#�ں ��ڑ �Hہ وہ �ےا�=� <���ن ?�� ��ئ

�;

ا ه ر�ں ��ں  !��5ہ، وہے <���ن �5!� ہ �ہے ہدو*�� 

 ں ��ے �5رے اس �-ےئہو�� 
�ہ <���ن �� Q>" -ہے���� 

;�ڑوه تهے�^
 ا�6ر ے� WK�� �ه *�، اب-ں�ہ �5.�� ں� *� 

ر�  � ڈ، �� زر�، ا�>aائے 5,ے والےزردوز�  �  �م  �ن

 ںاہ وےس. ��.، ��ےار سہ بے 5,ٹےوه چٹےوه، چں�ہ ے �م  �ت
 ںر ��ه گے؟ ان �ہے، ان  �  
� ��Ie ں�ہ ے�� �  �م  �ت

، ں�ہ ہے �� رںو �ه بے �5پ �c5رں ��-ہے ں�ہ  � نےانه�

، ں�ہ ہے �" رں�ہ نے، �
�ہےا ہ �� وے .4ےا �5پ دوا �ڑه�5

 ے�!� سه اس �ہ �ہے ں�ہ�!� نه ��س ا��� �ے اس �ں ��ں�8ؤ
 ے، �	 �ے 5,ٹےوه چٹےوه چ-ے ��ب  � OQج  �ا*Hے ا�	ہو
 ں ��ے 
�رے بں�ہ، انہے دن ےا#� �ڑه اور پے  �دنے�I	ه�

�� ا�H � ه اب-ں�ہ ے�^ د�0ه بںر ��ہا  �  =� شٹ��5پ ا

"#�
 ں�ہ  �  �#� ��Ie نں، ان �c5ہے 
O ہ .
a  � �`��"ڈ
  �  �#� ے، ان  � �� ��  �نں�ہ ہے �� ��  �رہ وہ �ہے

 �� �  �م ں ��ں  �ر+���ے 
�رے بہ، وہے ں�ہ� نه�7ق ب

8
�ه بں  � �
" ��ڑ  � �Hں �c5ے ا��-ں�ہ ہے �ر �[� ان -

�c5دن ?� اپ ��ں s�  ��  �  �5پ ں`6 �� 5ے �ےنه ر�ں 

8
� ه بں ��ٹ�ٹ اسے ��س وا�� ا�	ے� �[� ںوہ�� ہ 
�ں ��–
 ےئہو�� 
�ہان،  �#� ��ووژن ه ا�=�  �#� ��اودں اس ��ہ�
 ں، �c5ںاہ -وہ ہ نہ، وہےا ہورہ |2I ہ �� �ه  � *�تں �c5ہ�
 ں ��ےو�ه بے �ں، .
J	 ان �c5ے  �وا�� ��ئں�ہ  �م نےس

�
  � ہ �
�ے �ےانه، �OQج  �ے، ان �ہ�5پ  � دوا  � �

، �� ہے *� �ر ان  � د�!� -ہے6�5و5=0 ا8� *� �ر  ��� 

 ہے ٹ*� �ر  � ��را رائ
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 -ں ا*�Jل ��#�ے 5,ہ اور وں  �يہ�  �م نه بں�ہ �ے 5,ہ وہ�
� ;

  -ہےت T�ور� ہ ب��ه ا�6ر اس �5ت  � +
�ل ر�ےاس 


; �هے*�، �^
 �ج ہ �ںوہا ہ ره د�Hں ��ہے�� ہ ا�H اور 

 �� ں�ہ ے ��تں ا�-��;� ا*�Jل ��ے .4ے�
E	 �ڈ �� ا�ے5,

 ہ �ہے�� ہر�E	 �ٹ���ڈ، ا*�Jل  � ا�ہے�� ہ ���=%" �ےان �

�� ٹ �5پ  � ?ؤ، ان  � انں ��ےا�	. �� �5پ ں ��-ہےر و

�� ہ بے�c5ر�e ں�ہت-�c5 0 نےانڑه  � پں>�X �  ں�ہ  � ان 
 ہ اور وں�ہ ہے  >�رے �
�ه  ,ے �� ��  ��ں�ہ �ہ اب و-ہے

�c5ڑه  � پں�
 ں ا8� ��ہ �ہے�� ه ا*�Jل د�H-ں�ہ ےتہا�� 
� ه ��ں�ہ ے اور �5ل .
0ڑه، ا�-��;� پں�ہ هے .Hڑهے�5پ پ

 ں�ہ�
E	 نڈ  � ا�ے �� اس 5,ں�ہ، نہے *J!� ڑه ا�-��;� پہ5,
���� �� ے �ں �c5ہ �ہے#� ا*�Jل ا�=�  ���  ا8�  �-د

 ں ��ے اس �ه *�ته *�تےر و�� �ٹ انے �ں �c5ں�
E	 ��ڈا�
 ے �5پ  fں اور ��ہے ��O5 ے .4ےرو�� �ٹ� انه�5پ  � ب

، �� اس �� ہے ���-!� ٹ�{Hٹ، ان  � *�ں�ہ هے .Hڑهےپ

و�� ہ� ه ��ووژن بہ ا�6ر ا�H �ے اس �-ےئہو�� 
�ہ �روا#� 

 -ے 48ے دئڑ ��ڑےو�jه جه ا�H ?�ںK ��� ��Wه اب-ہےT�ور� 
 ےتہ  رہ وںاہا وها ته ر�ںر ��ه  � �� �ں �c5ے �5پ نں��
 ے ان �– 8�� ہٹت ه چے  � *� سں .��8ه .
J	 ا�H ?�-ں�ہ

 ں�ہ نہ  �  �#� �dےنڑه پے،ان �ےو48ہ و�0c ےا#� سڑه پے5,
 ا8� ان ہ �ےئہو�� 
�ہ ا�=� ��ووژن ے .4ے �ں، �� �c5ہے

ا#� ڑه  � پں �c5ے ��  >
E	 ان �ہے د��  ���� ڑر ��ه � گ

 -ہےت T�ور� ہو�� بہ� ه بہ �8؟ �ے  
�  �ے .4ے�

 ے .4ے�Oؤ �ہ م-ں�ہ ے *{�  �تں ��ںر���ٹ ے 5,ٹےوه چٹےوهچ
 ہ �ںوہ�� ہ 
�ے اس  >
E	 سں ��-ہے رزرو�E	 ں ��ںر���ٹ
 اس  >
E	 -وہ رزرو ہبڈ ںر�	 ��ٹ� ه بے .4ے �ں �c5ٹےوهچ


; �ئں��
 �=�ا  �م ه ا�H اچے �� اس سے ا8�  �#� ا

 اس -اها تہ رڑه ا+�Wر پں ��ں د��ےله� �,ه اب-ہےو*J!� ہ

 ہ�''� ه� تہ رہہ �ں ا�H ��–ا ه ��� تہ 8]�ات  � ا�H <3ں��

�ا ��ان �5� ،�
8 ��8
�، ٹ�
�ا �!� ��ر د ��ا ��ر د

ور  اہ وںر ��ه گہے *�ل Q �J=� 13 12>� ہے � ڑ�
�� ا�H ل


>j �ہ �-"ںوہ ں��  �
I� ں�ہ ےوئہ ےرٹ�ہ ا�6ر ے .�گ ا�H ر
 ے�ڑ لے �	 �ہے� ہ رہہ�O �ہ مہ، وں�ہ ےتہ ���� 
�ٹا#�Iٹ ہو
 ں�ہ، �ں�0 ��ه �ں�ہر �ہ  � �5ے  � لں �ڑ لے �� ا�	ہ وں�ہ

 ں�ہ ے �� � ا��� ح��0 ��ر�  �.
0ں ��ڑ  � �ڑ =� ��

�ا لں�ہ ے ��تے 
"ٹا#"ٹ� 	J
8
�  � ��ڑ، . ��، ہےر د

�
  � ے اس �c5  � لں ا8� ��-ہے ��س ��ف �
�� �c5 ے�

 ہ ز�6ں �
�� �c5 اور ��ہ �ں�ہ .-!� نهے ���^ںوہ���� 
 ر�j ے �� X�ح سں�ہ ےوئہ �� ح�د��ت ه *�تے ان �-و�8ہر

 ٹا#"ٹ ں ا8� ��-ہے ں�ہ�0 نہ �
�� ے، اس X�ح سں�ہ ہےورہ
   �ں .�25�8 ںاہ �� وں ��ؤں��
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;�-"ں ��ؤے ��  
�ں ��ؤں ��ہے?#	 .-� 
 ں اس X�ح  � 
  � +��6ان ں .��8ے 
�رے �	 بہ �ں ?#� ��#�ںاس ��

8
�، ان � �� اور ے .4ے�E	 �ٹ�W"ہ -  � ر�ں �c5ے��رد

�;

 ��ووژن T�ور ��� ں اس ��-ں ��#�ےونہ ہ نںاس X�ح  � 

�
  -ےئہ

وا#� ڈ ا�H ا�ے .4ے ��س ���� �� �ے �
�ں ��ه 6�WLےاس �

 ڈ ��س ا��� D	ے *� �ر �-  � *J!�ں�ہر  �م نہ *� �ر -ہے
 ے   >
E	 5	-ہے �`�Iم ے� X�ح سه اچهے، �^ہے ں�ہ� نهب

 ے �ے روز�8ر� دور  �نے� به اب-و�8ہ ںت *�ر� ���5ہ�8، ب
8
� 100 ں دن ��365 ے.4 �� -ہے دن  � روز�8ر  �ر#J�م ?

؟ ےو�8 اس سہ  
� - �8ے �"ہ رو��60ا�H دن  �  ںاس ��

�

	  ,ہے ں�ہ� نہ ے�J. ح سہےا ہ �� �ره�X ے، اس �ر ہ ا8

�� ے 5,ے  fہ �ں ��#�ےا Ru  4ٹاڈ ان  � ںر ��ہش�e ں�ہ ،

�}
IJ� �
 ا�	 �� اوز � �6د .� ں اس ��-ں�ہ ںان  �  

 اس X�ح -ں�ہ ےتہ .�گ ان  � �6د  ��� 
�ےت *�رہ ب-ے��ئ


E	 �ہ ر� ے ان �ے .4ے �ں ان �c5ےسEIW� ےت سہ بے .4ے
 -ں�ہ ےو*0Jہ �م 

 ے ا�H ��6ر �ہا �ها تہ رڑه پہ ا�H <3ں د��ےله� �,هاب
8
� تٹ�ر ا��c5 H  � بہ�5 ��ا ہ ا�H �د�� ��رےر سه اد-اها

 ہ �ہ .-�، اس  � .-� �ےنه ر� 8
� اور �c5  � د�Hہا وهت
�
� �� �c5ہ و-ہے دار  � ہ0 ر7ے والےنہ رں ���� ��ے 

 ں�ہ�0 نہا، ا*�J ه د�Hےر ر� 8
� اور اسها .
J	 پڑه بے�گ
؟ ہے �*J!� ے  
�ںاہن  � �c5 �ہ اس  � بہ �ہے� ہ رڑهپ

 �� ا��Q Hرت دور -اہا رهڑ� د�� �H �ڑوه تہ� وهر به.
J	 پ

ا�� �� اس �د�� ٹ� اں اس �c5  � �8د ��ے �#� اور اس نےس

� �-. �=� اس ہ، �ہےاس �c5  � �{�ت  ے اس �Qرت سہ � ا

�� �  �c5ہ ں�ہ نں�!J*�6 سے 5`6 اس نے اس �-وI� ے ���� 

 دار  � �c5 ے اس ر07ے اس �ہوا �ہ�Dن  
� �� �`�Iم 

ر ہ �5ے�، �� اس ��6ر �ه� تہ �c5 وہ �-ہےو8�� ہ�
j ڈ�

 ہ ا�=� .-� �ے اسے �� اس �Qرت  � ح� 0 س-�ها#� 8�� تٹ�ب
 -اڑ �Hے اسےو*J!� �� اس نہ ںيہ� نٹ �c5 اس  � �5ہ�

و#� ہ�
j  � ڈ �ہ �ہوا �ہ 8
� �� �`�Iم ں ��.
� ��ہ�`��"


j ڈ  �#�  =�  � �c5   �، �ہ �ںوہ�� ہ �� �ں ��-�ه�c5 ت�

 *0Y <���ن ��5�� ے ا�0Y* H سے .4ے �� اس �ہے ��� 

 *`�د� Q�ب ں ��-ہے ں�ہ  �#� ح�ج نں ��ےنہ �هے �^-ے��ئ

 ہ �ںوہ�� ه د�Hں �� ��ںوہ ���� ں ��ہ، �6ںوہ�� ه د�Hں��
ا�d د� ���� ٹ  � ٹ  �ں  � ?�7ں روز .��8ے �ہ �� Ruںاہو


E	 ٹ���	 رائہ ہ �ں�ہ ےتہ .�گ �-ں�ہI#ہےا ہورہس  � وا- 

 	E
I#وا �
 ؟ ا�H �د��  =�  �ہےا ہورہ 
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، ا8� ےئہ
�و�� ہ +�ن ے 65لے، �� +�ن �ہےا ہر  �رڈ��

  � ورز ا�H ه .
J	 �پ �5ج-ہے�H ٹ�و8
� �� ہ +�ن ے��Ie س

 �� �پ ے گں 5`6 �
" ��#�ے اور اس �ے گں�د��  � ��ر�

� ه� بہ +Oف  �#� �8اے �8 اور �پ �ے� �" ��ئه � T>��0 ب

 ےو اور �پ �ہ رےر  �تڈ �پ روز ��ے اس .4- �8ے  �ں�ہن
 ں�ہ نہے وا? ے �ن� �� ہ +Oف �8اے  �#� �پ �ے ��رےر �ڈ

�-ہےا ہورہ ں�ہ نںاہ  �ا#2 وے اس .4-ں�ہc5 ہورہ  � �5ت ں �
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DR. K. MALAISAMY (Tamil Nadu): Mr. Deputy Chairman, Sir, On behalf 
of the AIADMK Party and on my own behalf, I thank you very much for 
giving me an opportunity to speak on this Bill. At the outset, I wish to 
express my whole-hearted and willing support for the Bill, along with others 
who spoke in favour of the Bill. 

Sir, today, I find a peculiar co-incidence. After a hectic activity in the 
House, we are sitting through the night to legislative over this Bill, which 
signifies that we emanate and throw light to discuss the darker side of 
children. Before I put forth my analytical view on the Bill, I am reminded of 
the background under which the Bill was brought. As everyone is aware, 
the Constitution of India, in its Directive Principles, envisages various rights 
and protections to children. Apart from this, the U.N. Convention, as early 
as 1992, also speaks about children's pride. Thirdly, the National Policy 
which, apart from including various rights, also envisages the importance 
of children. Fourthly, the public pressure and populist view also have 
warranted this kind of legislation. 

Sir, as the Chairman and the hon. Members know, in line with our 
Constitution, dating back to 1950, that is, an old as 55 years, the U.N. 
Convention, as old as 13 years, the National Policy which is four years old 
and the original Bill which was initiated three back, presently, this Bill has 
reached the final stage of enactment. What I am trying to say is that it is 
better late than never. It has, at last, come. The paramount importance 
and a unique place that children have are obvious. Children are considered 
to be a privilege, a pride and prestige of a family and a society. Children 
are considered to be an asset of a nation. In tamil we call a child as an 
asset as Makkal selvam or makkal peru. Sir, it would be more appropriate 
if I quote a couplet of Thrukkural which goes as follows in Tamil and which 
means that it is much sweeter to hear incoherent, raw words of a child 
than perfect musical notes emanating from a top-class musical instrument. 
This is what Thirukkural says. Numerous such illustrations can be cited, 
as has been done by others also. Nehru's birthday is celebrated as 
Children's Day. Take the case of our present President. He has immense 
faith in children. He says that they are vital sources and they are important 
determinants of the socio-economic development of a country. Sir, we 
have the largest population of children in the world. Forty per cent of our 
total population is that of children. This goes to show how much importance 
children have in our society. But if you look at their condition, it is pitiable. 
It is very disheartening and disappointing to note the pathetic condition of 
children in India. Millions of families are living below the poverty line. More 
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so, children are also in the grip of poverty and they are suffering from that 
pain, with the result that they become rag pickers, pick pockets, petty 
thieves and chain snatchers, etc. The condition of the girl child is much 
worse. You know pretty well that a girl child is killed in mother's womb 
itself. Sometimes, even after birth they are killed or thrown away. The 
other States may not have such a scheme, but Tamil Nadu has got an 
excellent scheme for such disowned children and that scheme is known 
as the Cradle Baby Scheme. This kind of a scheme is there in Tamil 
Nadu. It may not be available in other States. Sir, children are exploited 
and abused. As a result, there is no guarantee for their food, education, 
health and nutrition with the result that they are suffering. Sir, there are 
about 61 million children who are out of school. Thirty million children in 
Delhi itself are out of school. Only 0.9 per cent of the GDP is spent on 
public health. There is only one bed for 3000 people. What I am trying to 
highlight here is the condition of children in India. Crimes against children 
have increased these days. The total number of incidents of crime against 
children has increased by 11 per cent. Incidents of rapes of children are 
increasing by 60 per cent every year. Cases of murder are increasing by 
13 per cent every year. Cases of kidnapping and abduction are increasing 
every year by 13.7 per cent. What I am trying to state again and again is 
the condition of children. Though children are considered to be an asset of 
a society, their condition in our society is pitable. Sir, this is the best time, 
it is high time, though belated, to bring forward such a legislation. I 
appreciate, at least, it has come at this stage to become a law. Sir, coming 
to the core area of my presentation... 

MR. DEPUTY CHAIRMAN: I thought you were concluding because 
you were appreciating it. 

DR. K. MALAISAMY: The core area of my presentation is analytical 
assessment of the Bill. Though the Bill looks ail right, I very much doubt 
whether the entire purpose will be served. According to me, it may not be 
adequate, as it ought to be. It should be much more comprehensive. My 
reasons are manifold. Number one: Sir, it is a voiceless and disorganised 
society. The children are voiceless and unorganised. Will there be any 
representative out of their own sector to represent their case? It cannot 
be. It is inherently defective; it is an inherent problem. What are we going 
to do on that? 

Coming to the second problem, Sir, I would like to say that most of the 
problems for children are not the making of the children, but it is the 
making of the elders. We are here legislating on behalf of the children. 
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What are we, the elders, who are responsible for this making, going to do? 
Kindly think over it. How are we going to tackle this? 

Sir, coming to the third problem, as I said earlier, they are in the grip of 
poverty because millions and millions of families in India are below the 
poverty line. So, how can the children born in a poor family think of their 
food, health, etc.? Basically, it is the problem of economics. An economic 
problem cannot be solved by a legislation, by legal means. That is my 
point. 

Sir, now I come to the list of functions of the National Commission. 
According to me, it is only illustrative. It cannot afford to be exhaustive. 
There may be umpteen number of areas which have been omitted. 

Sir, my next point is this. The focus given in only protection of children's 
rights. What about promotion, enitlement of children's rights? Why have 
you omitted all those things? 

Then, I come to the representation of women in the National 
Commission. Sir, the Bill says that there will be one plus six members. 
The hon. Minister also being from the fair sex, it has not been spelt out in 
the Bill why the women are not included in that. Most likely, children can 
be nicely readopted and taken care of more by women rather than by 
men. In such a situation, should you not feel that the National Commission, 
at least, have a sizeable of representation, at least, 30 or 40 or 50.1 leave 
it to you. Sir, I will take two or three minutes. 

MR. DEPUTY CHAIRMAN: You have already exceeded your time limit 
...(Interruptions).. 

DR. K. MALAISAMY Sir, coming to the National Commission again, it 
is said that it will take care of the recommendations, advisory, etc. I mean, 
the National Commission should fix up the timeframe on complaints and 
before that the report should come. How the action plan should be there, 
how the future action would be taken all these things are not clear in the 
Bill. I mean, the National Commission should be empowered to fix up the 
timeframe. 

Sir, you may appreciate that the National Human Rights Commission 
has got a liberal provision saying that whatever is not covered that will be 
covered under 'any other function'. They have given a clause in the National 
Human Rights Commission. My question is this. Why don't you have a 
similar provision in your Commission also? 
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Sir, now I come to a very, very important point, you have said about 
setting up a Commission at the National level and at the State level. It is 
well taken. But, what about the Commission at the district level? the 
Problem is more at the district level. Should you not think of a district-level 
Commission? You think over whether the National and State-level 
Commissions will do, or, you can go for something more. 

Sir, My final point is this. There are two Commissions, the National and 
State Commission. Then, there are about inter-sectoral departments. There 
are as many as eight departments at the Centre as well as in the States, 
those eight departments should coordinate. 

MR. DEPUTY CHAIRMAN: Mr. Malaisamy, it is already there: "Such 
functions that may be considered necessary for promotion of child right..." 
It is already there in the Bill. 

DR. K. MALAISAMY: I see the point, Sir; if that is the case, then it is 
okay. .(Interruptions). ..My special point on coordination between the State 
and inter-sectoral departments is, what exactly is the mechanism you are 
going to have to do an effective coordination and implementation? 

Sir, coming to a very important point....(Interruptions).... 

MR. DEPUTY CHAIRMAN: You should conclude now. 

DR. K. MALAISAMY: I will conclude in a minute. When I say so, I 
would abide by it. 

MR. DEPUTY CHAIRMAN: Another Member from your Party wants to 
speak and you should leave some time for her too. 

DR. K. MALAISAMY: The AIADMK people never disturb the proceedings 
of the House. We would not talk much also. In such a situation, the Chair 
must be extra considerate. Whenever we talk, you must give ten more 
minutes. Then only would we abide by you and feel that the Chair is taking 
care of us...(Interruptions)... 

Sir, about courts dealing with children, the regular judicial officers may 
not suit in this case. 

MR. DEPUTY CHAIRMAN: I think, you have taken double the time 
allotted to you...(Interruptions)... 

DR. K. MALAISAMY: Not only that, Sir, the courts must be children-
friendly. It should be like that. 

Finally, Sir, there is some silver lining. The infant mortality rate is coming 
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down, malnutrition is not there much...(Interruptions)... Finally, the Bill 
can be made more effective and it is up to them to do that. 

Thank you Sir. 

SHRIMATI VANGAGEETHA(Andhra Pradesh): Thank you, Sir, for giving 
me an opportunity to speak. 

At this stage, the hon. Member started speaking in Telugu. 

MR. DEPUTY CHAIRMAN: Are you speaking in Telugu? You have not 
given notice for it. 

SHRIMATI VANGA GEETHA: Sir, I know that there is no Telugu 
Interpreter. I wanted to draw your attention to the fact that there is no 
Telugu Interpreter since long. I request Mr. Deputy Chairman to appoint an 
Interpreter in Telugu. that is why I started to speak in Telugu. However, I 
can also speak in English and there is no problem for me in doing that. I 
just wanted to draw your attention...(Interruptions)... 

SHRI S. S. AHLUWALIA(Jharkhand): Sir, the hon. Member is right in 
raising her grievance. If there is no Interpreter in Telugu, it is very 
unfortunate.. (Interruptions)... 

MR. DEPUTY CHAIRMAN: We will examine that. 

SHRI S.S. AHLUWALIA: We should look into the case of all the 
recognised languages, as far as interpretation is concerned. Many times, 
there were directions from the Chair to the Secretariat to see to it that for 
all recognised languages under the Constitution there should be Interpreters 
available so that Members could articulate and vent their feelings in their 
own regional languages. That is the essence. 

SHRIMATI VANGA GEETHA: Sir, I congratulate the hon. Minsiter that 
she has brought forward a very good Bill, namely, the Commissions for 
Protection of Child Rights Bill, 2005. It is a very important Bill for the 
Children because children are the future of our country. Sir, there are many 
problems which the children are facing. The first problem is right to be 
born. A UNICEF report last year stated that the mortality rate among 
babies in the country was 93 per 1000. for example, in Delhi out of 869 
born every day, 291 die. But most unrotunate victim is girl child. The girl 
child is killed in the mother's womb. Day to day the ratio between male 
and female is,falling down. This is rampant in developed States like Punjab, 
Haryana, Rajasthan and other States, it is a very serious problem. The 
Government should take effective steps with regard to this issue. Sir, then 
comes the right to education for those who are lucky to be born. The 
official figures say that 61 million children in the country are out of school. 
Nearly 16 per cent of the child population is below the age of 14. There 
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can be no development without education, more particularly to the girl 
child Educate a girl and education the nation, educate a girl, and attain 
happiness. Undoubtedly educating a girl child will contribute to the national 
good. Sir, I would Iike the hon. Minister to give direction to the private 
schools that they must reserve seats for meritorious students and make a 
good quality education available to all. Primary education must be linked 
to incentives. The girl child is still disadvantaged. In some States only 29 
per cent of village girl up to 14 years go to schools. for example, in Delhi 
about 30 per cent children are out of schools. The next problem comes 
the problem of medical care for children, we are with an unfortunate situation. 
The Government spends only 0.9 per cent of the GDP on public health. 
Poor parents in rural areas are so unfortunate that 43 per cent of them 
take loans of sell their meagre belongings to pay for medicines for their 
children and other members of the family. Special medical care for children 
is an unknown phenomenon in rural areas, children in the 0.14 years age 
group constitute, 44.8 per cent of population. A large share of public 
expenditure, including investment expenditure is required to be allocated 
for them. Child marriage is still a big problem in rural areas and this can be 
addressed through counselling and campaign. The Government should 
address this problem by allocating adequate financial assistance for this 
purpose. Sir, lack of food security and poor nutritional status affects the 
physical growth, intelligence, behaviour, and learning abilities of children, 
especially during the development of the brain the 0.3 years period. An 
estimated 30 million children under the age of 5 years need day care. 
There are only 12,470 creches catering to 3,12,000 children. There is no 
data indicating the extent to which children are affected by HIV/AIDS, 
although mother-to-child transmission is a serious problem. Mother-to-
child transmission rate can be brought down with drugs. The problem of 
dissemination against HIV positive children accessing public services like 
hospitals, schools playgrounds and other facilities need to be addressed. 
Child trafficking is not merely confined to trafficking for commercial sexual 
exploitation, but can be for organ transplants, begging.entertainment, child 
labour, domestic work, drug peddling and participation in armed conflicts. 
A more comprehensive policy on adoption and faster care of children must 
be formulated. It should be in consonance with the convention on the 
Right to Child. There are instances of tribals selling their children in few 
States and cases are pending in courts. The Child Marriage Restraint Act 
of 1978 needs to be revised and amended. The problem is not so much a 
continuation of traditional cultural practices but the emergence of new 
complex causes. There is growing insecurity of girls and increasing violence 
against them, adolescent pregnancy from sexual ignorance and neglect, 
increasing dropouts from post primary schooling due to various reasons 
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and deep neglect of the physical and cultural development of girls with no 
provision for games, sports, healthy entertainment, and relating problems. 

There is a problem with orphanned children. Government should open 
more Balvadis and child care centres. Sir, regarding child labour, there is 
a big problem. You will find lakhs of those boys and girls working in 
hotels, dhabhas, medicine shops, paper boys etc. The existing acts 
prohibiting the child labour are not only ineffective but also not implemented 
in true spirits. The bridge schools are a big useful and needs further 
strengthening. With these observations, I would like to make some 
suggestions for the consideration of the hon. Minister. Sir, through you, I 
would like to request the hon. Minister that we need stronger and more 
forceful legislation for children. There is an urgent need for revision of laws 
related to children. Children have no voice and cannot form organised 
groups to seek help. So we plan to help to incorporate special measures 
like toll-free phones for 24 hours child help lines. The rights of children can 
be protected only when our approach is sincere and laws are observed in 
letter and spirit. The problems innocent children face is many, which are 
not of their making. It is the elders who are responsible for their difficulties 
and the poor children simply inherit them. Strict enforcement of relevant 
legislation along with eradication of the harmful practices of female foeticide/ 
female infanticide, child marriage, child abuse, child labour, child prostitution 
etc. should be there. These children should be identified and should be 
brought to the schools, where residential facility is provided. The major 
industries and other voluntary organisations should be involved for this 
noble cause. I am also of the opinion that even exemption can be given to 
those industries, who contribute to this noble cause. Sir, earlier I made a 
Special Mention in this august House for the constitution of a separate 
Ministry or separate department for the children. There are about 26 crores 
of children in our country and more than four crores of children are working 
in different fields in the age group of 5 to 14 years. There are many street 
children apart from orphans. These children are crying for help and the 
Central Government and various State Governments are not in a position 
to improve their condition. There are several schemes and programmes 
which are being implemented by different Ministries and Departments to 
improve the conditions of children in the country. These include Integrated 
Child Development Services (ICDS), Nutrition Component of Pradhan Mantri 
Gramodaya Yojana (PMGY), Balika Samriddhi Yojana, Reproduction and 
Child Health Programme, National Nutritional Anaemia Control Programme, 
National Prophylaxis Programme against Blindness due to Vitamin A, 
Pulse Polio, Universal Immunization Programme, Sarva Shiksha Abhiyan, 
Mid-Day Meal Programme, Creches and Day Care Centres, Integrated 
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Scheme for Street Children, Integrated Scheme for Juvenile Justice, 
Scheme for Elimination of Child Labour, Vaimiki Ambedkar Awas Yojana, 
Swajaladhara, total Sanitation Campaign, etc. In spite of many such 
programmes, which involve various Ministries, we are unable to achieve 
the desired results, as there is lack of coordination and cooperation in 
thse Ministries. Hence, in order to have a comprehensive programme for 
the all-round development of children and better coordination, we need to 
have a separate Department or Ministry for Children. Hence, I request the 
Government of India to create a separate Department for Children, who are 

the future of our nation. With these words, I welcome the proposal of the 
Government for establishing the Commission for Protection of Child Rights 
in this House. I am in total agreement with the laudable objectives of the 
bill, but, at the same time, I have certain reservations pertaining to certain 
provisions of the Bill on which I would like to seek certain clarifications. 
Sir, at the outset, I would like to mention that the word "child' has not 
been defined in the Bill. Sir, who will be treated as child under this Bill I 
would like to know from the Minister whether it is importing the definition 
in some other statute for the purposes of this Bill, further under Clause 3 of 
the Bill, there is a provision for constitution of the National Commission 
for Protection of child Rights. It has been provided that the Commission 
shall have six members and one each from the fields enumerated in the 

clause. In my view, the scope of the constitution of the Commission should 
be enlarged and it should have, at least ten Members, with members 
from other fields, besides those which have been provided for. I would 
further suggest that half of the Members of the Commission, and particularly 
the Chairperson, should be women. For example, the Commission is going 
to involve in various legal activities, therefore, at least, one member from 
legal  faculty   having   requisite  experience   must  be   there. 

MR. DEPUTY CHAIRMAN : I think you have to conclude now. 

SHRIMATI VANGA GEETHA: Sir, I will take only three minutes. 

MR. DEPUTY CHAIRMAN : You should know before hand the time 

allotted to your party and accordingly you should make your submissions. 

SHRIMATI VANGA GEETHA: Sir, my party has got five minutes. You 

have given me three minutes more. Now, I request you to give me some 

more time. 

Sir, further, the number of years of experience that is required to become 
a Member of the Commission has not been prescribed. The Members, at 
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least, should have ten to fifteen years of experience in various fields in 
order to be eligible for appointment in the Commission. 

Under Clause 4 of the Bill, it has been provided that the Chairperson 
shall be appointed on the recommendation of Three-Member Selection 
Committee constituted by the Central Government under the Chairmanship 
of the Minister in charge or the Ministry of Human Resource Development. 
In order to make the Commission more independent, I propose that the 
Chairman should be appointed by the President of India on the 
recommendation of a Committee consisting of the hon. Prme Minister, the 
hon. Leader of the Opposition from Rajya Sabha and Lok Sabha and the 
Minister of Human Resource Development. Further, a condition may also 
be imposed for appointment as a member of the Commission, he/she 
should not be a retired bureaucrat so that the Commission should not 
become a channei of partronage for retiring or retired bureaucrats. 

Under clause 10 of the Bill, a provision has been made that the 
Commission shall observe such rules and procedure in the transaction of 
its business at a meeting as may be prescribed by the Central Government. 
What is the purpose of giving such a power to the Central Government? Is 
it not possible to empower the Commission itself to frame and follow its 
own procedure? 

Sir, Clause 15 of the Bill makes the Commission a recommendatory 
body. It cannot do anything in respect of punishment or imposing any fine. 
Even the functions, which have been assigned to the Commission, required 
rewording in order to give more teeth to the Commission. Will the hon. 
Minister propose to move in the direction making the Commission more 
powerful? 

Now, I come to Clause 17 of the Bill. Sir, it is the most important Clause 
of the Bill. This Clause empowers the State Governments to constitute 
State Commissions for protection of child rights. The word used in this 
Clause is 'may' it is very objectionable. The word'may' gives a wide discration 
to the States to form or not to form the Commission. There should be an 
obligation on each State to form the Commission. We have also had the 
experience of State Commission for Women, where man/States did not 
care to constitute any Commission in their States. Like the Constitution 
Seventy-Third Amendment... 

MR. DEPUTY CHAIRMAN: Please conclude. You have taken more 
time than that has been given. 
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SHRIMATI VANGA GEETHA: Sir, I will conclude with this provision. I 
was Zilla Parishad Chairperson. I came from Panchayat to Parliament in 
the Seventy-third Amendment also there is a word 'may'. That is why, 
under the Eleventh Schedule, twenty-nine items have not so far been 
transferred by the States to Panchayats and local bodies and it is because 
of the word 'may' I would like the hon. Minister to substitute the word 'may' 
with the word 'shall'. Therefore, this change should be made. I have also 
given a notice for amending this. 

Further, the number of Members in the State Commission should also 
be ten, instead of six; and half of them should be women. A provision 
should also be made in the Bill empowereing the Commission to inquire 
into the violations of child rights by the Armed Forces and police. 

Lastly, Sir, under Clause 25 of the Bill, there is a provision for Children's 
court. How are these courts going to function along with regular courts 
and Juvenile courts? There is a wide scope for duplication and overlapping 
between these parallel judicial bodies. How will they function parallel? 

Finally Sir, I would like request the hon. Minister that the Commission 
should be made more powerful like the National Human Rights Commission. 
It should be given extensive powers to protect the children's rights and 
ensure their health growth in an atmosphere which may be conducive to 
their all round development. Thank you. 
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AN. HON. MEMBER: Sir, is he the last speaker? 

MR. DEPUTY CHAIRMAN: Last, but one. 

AN. HON. MEMBER: who is that? 

MR. DEPUTY CHAIRMAN: Shri Manoj Bhattacharya. 

SHRI SHARAD ANANTRAO JOSHI (Maharashtra): Mr. Vice-Chairman, 
Sir, firstly, I must express my annoyance ..(Interruptions).. 

MR. DEPUTY CHAIRMAN: See, I would welcome more Members to 
participate, but you should also have some ..(interruptions).. Anyhow, 
please ...(Interruptions)... 
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SHRI AJAY MAROO (Jharkhand): Sir, from out side, Shri Suresh Bhardwaj 
is there. 

SHRI SHARAD ANANTRAO JOSHI: Mr. Deputy Chairman, Sir I wish 
to express my annoyance at the fact that this Bill was distributed in the 
House at about 5.30 p.m., and it has come up for consideration and passing 
immediately today. In the one-and-a-half years that I have been here, this 
is the first time the House is working till 8.30 p.m. or, it might work even 
longer. Well, if it was an urgent Bill that required immediate attention, I 
could understand that, but as the preamble of the Bill states, there was a 
declaration of "Survivial, protection and Development of children in 1990 of 
the United Nations; then, we had the convention on the Rights of the Child 
in 1992, and, then, we ourselves prepared the National Charter for Children 
in 2003. So, practically, now, 2005 is over. So, there were three years that 
have been spent in possibly preparing the Bill, and, in the last minute, on 
the last working day for legislative business of this Session, this has been 
pushed into. Apparently, the drafters of the Bill are not aware of the extremely 
serious issues that are involved in this Bill. It might look like a children's 
Bill, but it has far wider implications, as far as the relationship between the 
family and the State is concerned. This, again, I would say, is, yet another 
Bill from the UPA Bill factory. There have been so many Bills in the last few 
days. There was the Seed Act. We had the Food Safety and Standards 
Bill. We had the Disaster Management Bill. Every Bill starts by saying 
that it is going to look after a particular subject. This particular Bill says 
that it is going to look after children's rights. The real content is that it 
appoints one Board, one Committee, one Commission at the national 
level. Most of the Bill deals with the conditions of appointment of the 
Chairman, how many Members should there be, what functions should 
they have. Now, every Ministry is trying to create a parallel Government 
which has a network starting from Delhi to the States and right up to the 
district level, so that, everytime the Minister goes anywhere in the country, 
there will be somebody to attend on him serve tea and to receive him and 
to garland him. The only difference in the Bill, Mr. Deputy Chairman, Sir, is 
that this particular Bill stops at the State. You have a National Commission, 
and you have a State Commission. Fortunately, we don't have a District 
Commission, or, we don't hae a Ward Commission. For dealing with the 
children, having a Commission at the State level is not going to help. Mr. 
Chairman, Sir, I have some experience in other countries of the kind of 
rules that are prepared. For example, in Switzerland, if the child attains 
six years of age, then, the parents are obliged to have one additional 
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bed-room. It is a part of child's right that he must have an independent 
room after he attains the age of six. If this kind of a right is established 
somewhere in the United Nations, and if we want to implement it, what 
kind of machinery will be required. We will require somebody not only at 
the district level, but also at the ward level. I will give you another example. 
In the United States, if a mother goes to work and if the child is not properly 
handed over to a baby sitter, or to a creche, there is a complaint against 
the mother and that child-care sister comes to the House and she keeps 
inspecting the houses all the time. Now, if that kind of a problem is there, 
I think, stopping it at the State level is very inadequate. We will have to 
have a machinery which goes right up to the wards. Otherwise, nothing 
will be implemented. 

Sir, the Commission will deal with 'complaints'. It doesn't say, 'complaints 
by whom?' It doesn't say, 'complaints against whom'. For example, if a 
neighbour makes a complaint, — and it has happened in a number of 
countries — that the child in his neighbourhood is not being taken proper 
care of, do you consider that as a proper complaint? Would you accept 
complaints, for example, against the mother or the father and the parents? 
This involves a very ticklish issue. For example, if you find a child can't be 
helped by his parents or by anybody else, you put him in a remand home 
or in a care centre or whatever it is called. But, in India, the problem is that 
in most of the centres of that type, the rescue centres or the remand 
homes, there are ample number of cases of child molestation, both of the 
male child and the female child. Unless we have a proper system, — they 
can't be sent to jail — unless we have proper remand homes set-up, which 
ae clean, which are hygienic and which are well-managed, I do not think 
this kind of a legislation can have any effect at all. Sir, the Commission 
has two types of functions. In the first part itself, it says 'that it will study 
this, it will study the various State laws, it will study international treaties 
and find out what is required to be done.' That part is okay. But I don't 
think, we really need a Commission with ten or six members, with half of 
them women, etc. That kind of Commission, I don't think is really, called 
for. This tendency has started since we accepted the idea of a Regulatory 
Body every Ministry is trying to have as many regulatory bodies as possible. 
Look, there has always been the problem of superannuated civil servants 
and, I must congratulate my friend, hon. Geethaji, that she has clearly 
recommended that 'no superannuated person should be employed for any 
of these bodies, with that, I think most of the Ministers will withdraw the 
Bills that they have already presented, because this is meant to be in 
terms of 'Yes Prime Minister', a guango which is to be offered to those 
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superannuating civil servants who have obliged the Ministers in some way 
or the other. 

I talked about the kind of the enormous scope of the problem involved. 

I will also talk of the quality of the work involved, and I don't think, there is 

any appreciation of the quality of work involved. For example, in Mumbai 

some people, well-meaning, tried to take away the children from the sex 

workers arguving that 'staying with the mothers would have an unhygienic, 

and also a morally-evil effect on those children, and they took a way the 

children and put in remand homes. All of them started complaining that in 

spite of all, a mother is a mother and that we would like to stay with our 

mothers and not in any of the remand homes. Sir, the relationship between 

the parents and the child is a sacrosanct relationship, 'a family is my fote', 

what they say, and I think what the Government is really trying to do is 

putting its cotton-picking hands into the family matters. It has absolutely 

no business to enter into a field where the father, the mother and the child 

are there, if you say that it will take care of only the orphan children who 

have nobody to take care of or unless there is a proof that there is a step-

mother or a step-father who is deliberately harassing the child, the 

Commission should have no competence in the matter of resolving the 

problems of children. 

I think, the Bill has been prepared in a hurry. Firstly, it has come from 

the regular pattern of preparing National Commissions, etc. It is prepared 

with very little appreciation in the quantum of work involed. It is prepared 

with very little appreciation in the quality of work and complications of 

work involved, and it is supposed to create a very highly bureaucratic 

structure mainly meant for providing quangos to the superannuating 

bureaucrat. I think, it is a very unhealthy development, and I would really 

like this to be handed over to some kind of a Committee which would 

examine it in detail. 

MR. DEPUTY CHAIRMAN: It has already been examined by the 

Standing Committee. ..(Interruptions)... 

SHRI SHARAD ANANTRAO JOSH I: Let it go to some other Committee. 

MR. DEPUTY CHAIRMAN: Mr. Manoj Bhattacharya. 

SHRI MANOJ BHATTACHARYA (West Bengal): Thank you very much, 

Sir At last, I got a chance to speak. I am conscious of the time factor. I 

would not like to test the patience of my friends, who are so serious about 
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this issue and who are still present in the House! I would just submit to 
you, with all humility, that it is unfortunate to know about the mood prevailing 
in the House in spite of this being such a serious piece of legislation? 
What is the mood of the House? We have so many erudite Members in 
the House. But, how many of them are present in the House to participate 
in the discussion, or, even to hear about the rights of the children? I feel 
very sorry; the numbers may be anything, but it is a very sordid state of 
affairs. I had thought that after so many years of our independence, when 
we claim to be members of an age-old civilization, Members would have 
shown some mercy, at least, for children. Unfortunately, it is not so. That 
is where lies my doubt, as to how far the Commissions, etc. would be 
successful. 

The proposed legislation is very good. But, I do not know whether this 
is another type of selectivity and conditionality that is being imposed? Is 
this sort of Bill only meant to conform to the international requirements, to 
promote our commercial export interests alone? We know about the many 
non-tariff barriers existing in the developed countries, where child labour is 
a clause. Because of the use of child labour, goods are not being accepted 
by them. This is one of the 'non-tariff barriers'. Nowadays, we are discussing 
more about WTO. I don not know whether this piece of legislation would 
be the only remaining clause to be considered there. 

This piece of legislation is inextricably linked, as many of my erudite 
colleagues have said, with so many other issues, so many other socio-
economic issues, with our economic policies, social policies, our 
educational policies and many other policies. My question to the hon. 
Minister is whether 'childhood' has been defined. Unfortunately, in our 
country, even after 57 years of Independence, a large number of new-
borns do not attain childhood. They die before that. Are you mindful about 
the neonats? Neonats are babies aged between zero to twenty-eight days. 

The child mortality rate is high; it is about 60 per 1000. This is because 
we are not careful about the neonatal problems. We are absolutely 
unmindful of them. Most of the Government health institutions do not have 
any department called the Neonatology Department. So, babies don't attain 
their childhood. This is a very important area that needs to be taken care 
of. That is where the question of safe motherhood arises. That is where 
the question of providing more nutrition to mothers, to the girl child comes. 

We talk against privatisation of the health system. That is where our 
objections lie. Unless we, as a nation, respond to this problem positively, 
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with all positive intentions, we shall not be able to address this problem. I 
had the good fortune of knowing some of the foreign countries. There I 
have seen that they make plans for the child right from its birth. They plan 
for the child. They construct their cities, their towns, their auditoriums, 
and plan keeping the children in mind, because they know that once it is 
planned that way, the children would contribute to a strong nation. 
Unfortunately, in our country, I must say with all humility, the planners 
have planned without keeping people in their minds. That is how we have 
precipitated matters. We have come to a position where we have to go in 
for a separate legislation, for establishing a Commission, to protect the 
rights of the children. I find such a situation to be amusing in a civilized 
society. There should not be any legislations, in fact; the safeguards of 
children should have been ensured even otherwise. But, unfortunately, we 
have been unmindful about the planning. That is how we have landed into 
such a situation where we are trying to conform primarily to UN Resolutions. 
We are trying to conform to the Resolution that was accepted in 1992 in 
the United Nations, in 2005, 12 to 13 years after it was accepted 
internationally. 

Sir, I understand the time constraints. Kindly hold your patience for 
some time...(interruptions)...\ do understand. It is very sad that this piece 
of legislation, as my erudite colleague, Shri Sharad Joshi, said in his 
initial remarks, should have come at some other time. We could have an 
extensive discussion on this when most of our colleagues could have 
been present over here. In the parliamentary parlance, perhaps it is the 
dead of night. ...(Interruptions)... 

MR. DEPUTY CHAIRMAN: For your information, we are almost adhering 
to the time allotted for this Bill by the Business Advisory Committee. 
Though we thought that this Bill will be passing in one hour, but it took the 
entire time allotted by the Business Advisory Committee. So, there is no 
question of late or earlier. ...(Interruptions)... We have almost taken three 
hours. ...(Interruptions)... 

SHRI MANOJ BHATTACHARYA: Sir, I must say, for advancing the right 
of children, l can be-present here till 12.00,12.30 or 1.00 o'clock at 
night. I do not mind it. But what has happened? What I have observed 
is that every Member had to somehow finish the speech. 
...(Interruptions)... 

MR. DEPUTY CHAIRMAN: The time allotted ...(Interruptions)... 

SHRI MANOJ BHATTACHARYA: I am not asking for the time allotted. I 
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am just placing for your consideration that this is my experience that 
Members have become restless. ...(Interruptions)..* 

MR. DEPUTY CHAIRMAN: Reflection on Members should not go on 
record. ..(Interruptions).. 

THE MINISTER OF STATE IN THE MINISTRY OF PERSONNEL, 
PUBLIC GRIEVANCES AND PENSIONS AND THE MINISTER OF STATE 
IN THE MINISTRY OF PARLIAMENTARY AFFAIRS (SHRI SURESH 
PACHOURI): It should not go on record. ...(Interruptions)... 

SHRI MANOJ BHATTACHARYA: It is all right. Sir, my whole contention 
is that we should be very serious about the rights of the children and we 
should be very careful because this is a social welfare issue. I am giving 
some suggestions; it is a social welfare issue and we are experiencing 
that most of the social welfare activities are being privatised or are being 
given to NGOs. As for example, Sir, you may also kindly remember, when 
this Education Bill came, the 93rd Amendment came, we asked for zero 
to fourteen. But it has been made 6 to 14. Now, what will happen to a child 
from zero to six? They are those children who are nowhere covered. During 
the time of the NDA Government, I distinctly remember, at the time of 93rd 
Amendment, I personally moved an amendment and we asked for zero to 
fourteen. We were from the Left. The State must take the responsibility of 
zero to fourteen. Unless this is taken care of and unless the Government 
plays its role in the social activities, we shall not be able to address this 
problem and, Sir, ..(Interruptions).. It is all right, Sir. I shall not continue 
my speech when everybody is losing his patience. Thank you. 
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MR. DEPUTY CHAIRMAN: The Chairman of the Standing Committee is 
also here. Is it your Committee? 
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SHRI VAYALAR RAVI (Kerala): The Committee discussed this. The 
hon. Member may be saying about some other Committee. I don't know 
which Committee he is referring to. 

DR. (SHRIMATI), NAJMA A. HEPTULLA: Your Committee's 
recommendation is not accepted by them. 

SHRI SURESH BHARDWAJ: Your Committee's recommendations have 
not been accepted...(Interruptions).. Nothing has been done. 

MR. DEPUTY CHAIRMAN: The Minister will reply to that. We would 
listen to what the Minister is going to say. 
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SHRI SHARAD ANANTRAO JOSHI: Sir, why don't we make an ad hoc 
comittee of those people who have suggested amendments here? 

MR DEPUTY CHAIRMAN: The Minister will see to that 

SHRIMATIS G. INDIRA (Tamil Nadu): Thank you, Mr. Deputy Chairman. 
Sir, first of all, I must compliment the hon. Minister who has brought forward 
this Bill here, the Commissions for Protection of Child Rights Bill, 2005 I 
want to make only two points. On seeing the Bill, in the Financial 
Memorandum, it has been mentioned that the State Government should 
take care of and fund the constitution of Children Courts, the 
Commissioners' salaries, staff and Members' salaries and all the expenses 
should be incurred by the State Governments. Now, all the State 
Governments are having their own burden. So, the Central Government 
should come forward to give special allocation for this Commission and 
also for the constitution of special court and other things. That is the point 
I want to make. Also, everybody is speaking about parents, children and 
everything else. I want to draw the attention to the fact that many parents 
because of their family situation are dropping their children in the residential 
schools. It should be taken care of. From the childhood, they are in the 
residential school. They have been brought up in that schools. But due to 
the stringent rules and regulations of the school nobody can interfere in 
the affairs of the school. Neither the Government nor the parents can 
interfere with their rules and regulations. So many incidents have taken 
place, and because of the stringent behaviour of the school authorities, so 
many children are coming out of the school, without the knowledge of the 
authorities. So, the State Commission should be vigilant about this fact. 
The Commission should exercise vigilance not only when they receive 
complaints, but also otherwise. They should exercise vigilance all over the 
area where children are there because so many incidents are taking place. 
From the childhood, because of their love and affection, so many incidents 
take place. All those things should be taken care of. Every hon. Member, 
who has spoken on this Bill, has suggested that the number of members 
in that Committee should be large. My suggestion is: Why don;t we have 
a woman Chairman? One more point. As per the recommendations of the 
Standing Committee on HRD, the selection of the Chairman Should be 
done in a manner in which the selection of the Chairman of the National 
Human Rights Commission is done. This selection should also be done in 
a non-partisan manner. So, the recommendations of the Department-related 
Standing Committee on HRD should also be taken into consideration. 

. Lastly, our hon. leader, Dr. M.G.R. had taken a landmark decision. In 
1982, he had initiated the Noon Milk Scheme, and the whole world 
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appreciated that scheme. Taking cue from that, the present Chief Minister 
is giving free education, free books, free bicycles, free food, and everything 
else because she is making students the constructive pillars for this nation. 
Thank you very much. 
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 !�, 
�� J�9� ह���= 
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SHRIMATI VANGAGEETHA: The definition of'child' means children 

between zero and fourteen years. 
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MR. DEPUTY CHAIRMAN: Now, I shall put the motion moved by 
Shrimati Kanti Singh to vote: The question is: 

"That the Bill to provide for the constitution of a National 
Commission and State Commissions for Protection of Child Rights 
and Children's Courts for providing speedy trial of offences against 
or of violation of child rights and for matters connected therewith 
or incidental thereto, as passed by Lok Sabha, be taken into 
consideration." 

The motion was adopted. 

MR. DEPUTY CHAIRMAN. Now, I shall take up clause-by-clause 
consideration of the Bill. 

Clause 2 was added to the Bill. 

MR. DEPUTY CHAIRMAN: In clause 3, there are three amendments: 
amendments (Nos. 1 and 2) by Shrimati Vanga Geetha, and 
amendment (No. 7) by Shri Matilal Sarkar. Are you pressing your 
amendments? 

SHRIMATI VANGA GEETHA: Sir, I would not like to move the 
amendments. But I would like to seek an assurance from the hon Minister 
regarding the enhancement of women Members. 

MR. DEPUTY CHAIRMAN: The Minister has already agreed. She has 
explained it. 

SHRI MATILAL SARKAR: Sir, the hon. Minister may give an assurance 
that she is going to consider all these points. The point is that women 
should be given priority. It is a field for the women. I am not moving the 
amendment. 

MR. DEPUTY CHAIRMAN. The question is: 

'That clause 3 stands part of the Bill." 

The motion was adopted. 

Clause 3 was added to the Bill. 

MR. DEPUTY CHAIRMAN: now we take up clause 4 of the Bill. There 

is one amendment (No. 3) by Shrimati Vanga Geeta. 
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SHRIMATI7ANGAGEETHA: Sir, in view of the assurance given by the 

hon. Minister, I am not moving it. 

MR DEPUTY CHAIRMAN: The question is: 

"That clause 4 stands part of the Bill." 

The motion was adopted. 

Cluase 4 wan added to the Bill. 

Cluases 5 to 16 were added to the Bill. 

MR. DEPUTY CHAIRMAN: I shall now take up clause 17. There are 

three amendments (Nos. 4, 5 and 6) by Shrimati Vanga Geetha. 

SHRIMATI VANGA GEETHA: Sir, I want to make a request to the hon. 

Minister. I am very much particular about this amendment. What is the 

problem with the Government to put here a word 'shall? We have experienced 

it in the case of the Women Commission. So many States have not formed 

the Women Commission. Similalry, as per the 73rd Amendment, they have 

not given power to the local bodies becuase of the word 'may'. 

MR. DEPUTY CHAIRMAN: The feeling of the hon. Member is that if 

you say 'may', the State Government may not establish the Commission. 

����� ��'�� O"ह : �
, ...(
� =��)... 

MR. DEPUTY CHAIRMAN: Let the Ministry say ...(Interruptions)... 
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MR. DEPUTY CHAIRMAN: You can take it up with the State 
Governments. 

����� ��'�� O"ह : �`� �
��� ��� 0� �ह !�)� �� �� ...(
� =��)... �`� 
�
��� ��� 0� ह� !�)���= 

SHRIMATI VANGA GEETHA: Sir, through you, I would like to know 
from the hon. Minister about the fate of the Women Commission. Why 
haven't the States constituted the Women Commission? Sir, in Andhra, 
we have done so many things for women and children. 
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3�. (�����) �%�� ?. ह����`� :  R��
�� �� !� !�	� = ...(
� =��)... 

SHRI PRIYARANJAN DASMUNSI: Sir, while framing the rules, all these 
things will be taken into considertaion. We shall further negotiate with the 
State Governments while implementing it. 

MR. DEPUTY CHAIRMAN: So, you are not moving them. The question 
is: 

"That clause 17 stands part of the Bill." 

The motion was adopted. 

Clasue 17 was aded to the Bill. 

Clauses 18 to 37 were added to the III. 

Cluase 1, the Enacting Formula, the Preamble and the Title were 
added to the Bill. 

����� ��'�� O"ह : �
, �Q 2>��� �
�� ह@ � 	� 	�6��� �� ��� 	��� �� = 

The question was put and the motion was adopted. 

MR. DEPUTY CHAIRMAN: The House is adjourned till 11.00 A.M. on 
23rd December, 2005. 

The House then adjourned at twenty-four minutes past nine of the chock 
till eleven of the clock on Friday, the 23rd December, 2005. 
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